(~ REGISTERED
CENTRAL ADMINISTRATIVE TRIBWNAL
. BANGALORE BENCH
Commercial Complex(BDA),
Indiranagar,
Bangalore~ 560 038.
vecods 2 9 F EB 1988
APPLICATION NG 140 /88 (H
wOPONO.
APPLICANT Vs RES PONDENTS )
Shri N.Y. Samagar The Supdt of Post Offices, Sirsi Division,
sirsi & 2 Orx
To

1, Shri N.Y. Samagar
postal Assistant
Ssirsi Head Post Office
Sirsei
Uttara Kennada District

2, Shri M, Madhusudan
Advocate
1074-1075, Banashankari I Stage
Bangalore — 560 050

Subjects SENDING COPIES OF ORDER PASSED BY THE BENCH

Pleasc find enclosed hercwith the cooy of ORDERAB@GX/

HIGORMMOORDER passed by this Tribunal in the abdve said application
on 12-2-88
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7 ,
| ® In the Central Administrative
- Tribunal Bangalore Bench,
' Bangalore
ORDER SHEET
Application Nowo e Qo Of 1988
Applicant ’ ._ Respondent
NN, Sumaauv \}‘{ The SU\PE\_‘( o] Post o03Ktes,

" Advocate for Applicant

' M. HodhuSudawn

Sirsy ¢ & ovyo -

Advocate for Respondent
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Orders of Tribunal
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CENTRAL ADMINISTRATIVE TRIBUNAL
\ BANGALORE

KSPYC /PSM ,Q,__;_L/j,

Perused the offlce objectmns
and heard Shri M, adusudan, learned
counsel tor the applicant. The ottice
has rightly pointed out that the dispute

raised by the applicant was not a service

"Bisbute.that talls within the jurisdic-

tion of this Tribunal constitutedunder

the Administrative Tribunals Act, 1985,

shri M. Madhusudan, in our opinion,

very rightly seeks leave of this Tribunal
to withdraw this application with
liberty to approach the appropriate

civil court in the matter. Permission
sought for is granted,

App‘,]._i_citgwej ected as withdraun,
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